The Guidelines for Preparation
of Panel for Appointment of
Assistant Public Prosecutors in
the State of Tripura.

A N
Qf&‘viﬁﬁd ”
| L







Tripura Gazeile, Rutragrdinary [esue, Qoioter & ants &8
o AW R e e e R
BOVERN: ’s:f.:aas Qr TRIPURA
L AW DEPARTMENT
Mo F.5{16)-LAW/LR-/2015/6106-186 Daied, Agariala 28th September, 2015

NOTIFICATION

pursuant to the order of Hon’blerHigh Court of Tripura Aated 08.02.2016 passed
i~ case No. W.P.{C)PIL) No. 20 of 2015 the State Government hereby fo ormuiates
the following Guidelines for appointment of pssistant  Public  Prosecutors, for
conducting cases in the Magisterial Courts of the State of Tripura, 00 behaif of the

Siate- | _ ‘
1. Short Title & exienti:

(i) This guideline may ha called The Guidelines for Prenaration of Panel for
appointment of Assistant Pubplic Prosecuiors in the State of Tripura;

4y This guideline shall be foliowsd by the <O nearned Authority for the

ourpose  of preparaiion of pansl and & cointment of Assistant Public

Prosecutors in the Couris of Magistrales and shall exiend 10 the whoie of

Tripura;
;_. Commencement:

This will come into force onN the dais of its publicalion in the Ofiicial

%

Gazetie.

3. Procedure:

The preparation of panel and aj ; intment of Assistant Public Prosecuior
siall be made d%rec’siy inviﬁ..g applications o ugh news papal adverisemant
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A candidate must have a Degree n Law of a recognized University and

\t
he enrolled as an agvoca ate with the ar Gouncil of Tripura.
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&. Selection Com mities:

For ihe purpose of screening and short-listing of the applicants, there
shall a Seleciion Committee consisting of the District Magistrate and an
officer sclected by him from his office not below the rank of Senior Deputy

Magisiraie.

-

7. Assessment éf mierit:

(1) For the purpose of screening and short-listing of the applicants, the
Selection Commitiee shail take into consi®~ration the following criteria :

Total number of cases conducted independently and jointly.

(i) Judgement of at least 03 cases = Wwhich the applicant has
appeared and conduciad.

ity Previous experience, !
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s Prosecuior, and,

i

any,

After shori-listing of the applicants, ths Commitize shail call the
candidates io appear in a2 perscnel interview zand on tha basis of such
merview: the District Magistrate shail prepare a st of siigible candidates and

nt for their apooinimant as Assistant Public

5% 1 e P 2 TR - i . y Fr 4 5 F

The Law Dspartmeni will malke tha sppointment from the list of
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cendidales presared by the District Magistrate conssmed

as



in regard to matier not specifically covered by Nis QUICSENG, ihe
dacision of the Staie Govemmﬂm shall be final.
By omm - \ gy

{Sopa
Depuly SeCfeLary Law
, Govem"nen of Tripura

Printed at the Tripura Government Prass, Agarfala.



